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ORAI, CRNDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER ( ADMN, )

Heard Mr.P.B.Vijaya Kumar, learned ceunsel fer the
applicant and My rR.N,Reddy, learned ccunsel fer the respendents.
2. -This Cxa is called te-day in view of the letter ef the
applicant's ceunsel dt.18-11-97, 1In this letter the aspplicant's
ceunsel submits that this Oa is cevered by the decisien in OA,1451/9:
dt.31-10-97 and 0As,986,987,&997/95 dt, 31-10-97.
3. When the CA wa$ taken up te-day fer passing necessary
erder, the learned ceunsel fer the applicant submitted a cepy ef the
judgement in OAs.986,987 & 997/95 4t. 31-10-97 and submitted that

. fe e e

the directien given in(ﬁket OA may be given in this OA alse. The
learned ceunsel fer the respendents submit that he has ne ebjectien
if similar erder is passed in this OA alse. |
4. In view of the similar submissien ef beth the sides
the @A is erdered as fellews:-

Thg directien given in OAs,986,987 & 997/95 dt,31-10-97

sheuld be fellewed in this OA alse, In para=(b) ef the directien

'the ciréular dated 18-1-93 sheuld be read as 18-1-83 instead ef

18-1-93,

5, The 02 is erdered accerdingly. Ne cests,

(R. RANGARAJAN)}
MEMBER (JXUDL, ) MEMBER ( ADMN. )
,1:1’\\ff) )

Dated : The 27th Nev, 1997,
{Dictated in the Open Ceurt) Ml !
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